BEFORE THE NATIONAL GREEN TRIBUNAL EASTERN
ZONE BENCH, KOLKATA
(THROUGH PHYSICAL HEARING WITH HYBRID MODE)
M.A No.-37 of 2023/EZ
In
Original Application No. 88/2021/EZ

Talab Bachao Abhiyan (TBA)...... Applicants

Versus

Dist— .yt \ ot o= CRT[NLDY do hereby

solemnly affirm and state as follows: -

1. That I am presently posted as Collector
-cum—- District Magistrate, Darbhanga and
I have been implicated as respondent No-

03 in the original application no.

88/2021/EZ.
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)
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2. That at the

very outset, it is

respectfully submitted that the
respondent No.-03 has the highest regard
of the majesty of the Hon'ble Tribuﬁal
for the order passed by it and is duty
bound to comply the order of the Hon'ble
Tribunal and cannot think of disobeying
the order of the Hon’'ble Tribunal even

in the wildest dream and in the same, in

obedience to and in compliance of the

order of the Hon'ble Tribunal vide order
dated 01-05-2024 passed in M.A No.
37/2023/EZ, the present counter

affidavit is being taken before your

Lordship.

3. That it is further respectfully

submitted that having known to the
operation of the order of ,theA Hon'ble
Tribunal, vide order Dated-01-05-2024

read with order dated 15-04-2024 passed

ATTESTED
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in M.A No. 37/2023/EZ, the respondent
the District Magistrate, Darbhanga has
bestowed his serious consideration into
the matter and vide Memo no. 222/GS
dated 03-05-2024, has aptly,approached
to the Vice Chancellor, Lalit Narayan
Mithila University, Darbhanga with a

request to make proper representation

into the matter before your lordship, the

copf/ of said letter has also been
forwarded to the Registrar of the saia
university for doing needful into the
matter of which service report is being

attached herewith for ready reference.

Additionally, the copy of the order of

the Hon'ble court has also been

forwarded by the District Magistrate

Darbhanga (Mob No-9473191317) to the Vice

Chancellor, LNMU (Mob No-9430687206)

through whatsapp on 4t May 2024.

ATTESTED

Notary Publis, Barbhangs
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Copy of Memo No. 222/Gs
dated 03-05-2024 issued
by the District
Magistrate, Darbhanga
and its service report
are annexed and marked
as Annexure-R-A, A/1

and A/2.

4. That it is  further respectfully
submitted that the delay caused for
complying the order of the Hon’ble
Tribunal vide order ' dated 15-04-2024

- passed in M.A No. 37/2023/EZ, if any

found, is neither deliberate nor
intentional and for the same, the
respondent, the District Magistrate,
Darbhanga tenders unqualified and
unconditional apology before this

Hon'ble Tribunal with a humble

submission that the District

Name. hns ¥3nt Bhangt

Wy

(} Scanned with OKEN Scanner



submission that the | District

Administration, Darbhanga is intensively
involve in the LokSabha Election -2024
in which the phase of nomination was
fixed from 18-04-2024 to 25-04-2024 and
on subsequent events the scrutiny and
withdrawal of nomination form was
continued to 29-04-2024. It is further
respectfully submitted that in the
meantime, the program of Prime Minister
of India is also going to be held on 04-
05-2024 and in the same, with all
respect, the respondeni:, the District
Magistrate, Darbhanga once again,
tenders unconditional and unqualified
apology before this Hon'’ble Tribunal.

That the respondent humbly submits that
the statements made in the counter
affidavit are true to my knoﬁledge and

information as derived from the recorxds

Jo i
i
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as well as made by the way of submission
before this Hon'ble Tribunal.

6. That the annexure are true photo copies

\

v

Deponent.

of their respective originals. 9!
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Ttem No.05 Court No.1

BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA
(THROUGH PHYSICAL HEARING WITH HYBRID MODE)

M.A. No.37/2023/EZ
In
Original Application No.88/2021/EZ

Talab Bachao Abhiyan (TBA) Applicant(s)
Versus
Govt. of Bihar & Ors. Respondent(s)

Date of hearing: 15.04.2024

CORAM: HON’BLE MR. JUSTICE B. AMIT STHALEKAR, JUDICIAL MEMBER
HON’BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER

For Applicant(s) - Ms. Renu, Advocate (in Virtual Mode)

For Respondent(s) : Ms. Amrita Pandey, Adv. for Bihar SPCB (in Virtual Mode)

ORDER

S. Renu, learned Counsel is present (in Virtual Mode) for the

Applicant.

In spite of the orders of the Tribunal dated 05.01.2024 and

29.02.2024 no one has put in appearance on behalf of the

Respondent No.2, Lalit Narayan Mithila University, nor any

response affidavit has been filed till date.

3. We also find that along with the affidavit of the Bihar State
Pollution Control Board dated 02.02.2024, an order dated
07.12.2023 (Annexure-B) has been filed which is a noﬁce to the
Vice Chancellor and the Registrar, Lalit Narayan Mithila University,

issued under Section 33A of the Water (Prevention and Control of

Pollution) Act, 1974, containing certain directions.

Ms. Amrita Pandey, learned Counsel appearing (in Virtual Mode}) for

Bi & :
1har/§?i§ I‘l:%lgglon Control Board, states that the State Board

ﬁ:{ Y /-'""”*-'\ﬁ \\ATTES-I.E L
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has not received any response from the Lalit Narayan Mithila
University to the said notice issued on 07.12.2023 till date.

5. In this view of the matter, we direct the Vice Chancellor and the
Registrar, Lalit Narayan Mithila University, to be present before this
Court through Virtual Mode on the next date of listing.

6. We also find that the Lalit Narayan Mithila University has been
served through e-mail sent by the Applicant and affidavit of service
upon Respondent No.2, Vice Chancellor, Lalit Narayan Mithila

University, has also been served through registered post, copy of

<has been filed along with the documents on record.
n this view of the matter, affidavit of service upon the Vice
Chancellor, Lalit Narayan Mithila University, shall be deemed to be

sufficient in view of the provisions of Section 27 of the General

Clauses Act, 1897.

8. We also direct that a copy of this order shall be served upon the

Respondent No.2, Vice Chancellor, and the Registrar, Lalit Narayan

Mithila University, through the office of the District Magistrate,

Darbhanga, who shall file affidavit of service before the next date of

listing.

9. List on 01.05.2024.

.....................................

.............................................

April 15, 2024,
M.A. No.37/2023/EZ
1 ) ‘
Cr)lrigina] App]ication No.88/202 1/EZ
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Mr Rajiv Raushan

e
5 e
e
-

From : surendra kr15 <surendra_kr15@rediffmail.com>

Thu, May 02, 2024 11:21 PM
Sender : surendra kr15 <surendra_kri15@rediffmail.com>

: #»2 attachments
Subject : : TALAB BACHAO ABHIYAN VERSUS STATE OF BIHAR
& ORS.
To : Mr Rajiv Raushan <dm-darbhanga.bj m
“wﬁdﬁmgs \\‘

The District Magistrate B

Darbhanga (Bihar) '

M.A 37/2023

0.A

88/2021 Talab Bachao Abhiyan v/s State of Bihar & Ors

Respected Sir

Please find through attachment the copy of petition (M.A)and order dated
©1/05/2024 passed by NGT Kolkata bench which is self explanatory nature
_Please the file Affidavit before the next date i.e on 07/05/2024,

Please appear before the Honble Tribunal on 7/05/20224 by virtual mode

Regards

Surendra Kumar
Advocate( Govt of Bihar)
Calcutta High Court &NGT
Mob 9433361866

From: “Corpus Juris India (Service)" <service@corpusjurisindia.com>
Sent: Wed, 01 May 2024 11:47:04

To: surendra kumar <surendra_kri5@rediffmail.com>, dm-
darbangha.bih@nic.in

Cc: kamlesh Legal aid <kamlesh,legalaid@gmail,com>, Advocate Renu
<adv.renu.98@gmail.com>

Subject: TALAB BACHAO ABHIYAN VERSUS STATE OF BIHAR & ORS.

PLEASE FIND THE COPY OF M.A NO.

Thanks and regards
RENU

% » “’: 364 A K, '
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Advocate & Le
Supreme Coy
Chamber Add

9al Consultant
't of India
Iess:

?6465; Block 1, Lawyers Chambers g
elhi High Court; New Delhi-110 003 - Ay
Mobile# +91 9650763963 ;
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Aoz virhang

This message {including any attachments) is intended only for the use of the individual or entity to which it is addressed
and may contain information that is non-public, proprietary, privileged, confidential, and exempt from disclosure under

applicable law or may constitute as attorney work product. If you are not the intended recipient, you are hereby notified
that any use, dissemination, distribution, or copying of this communication is strictly prohibited. If you have received this

communication in error, notify me immediately by telephone and (i) destroy this message if a facsimile or (i} delete this
message immediately if this is an electronic communication. Thank you. Dhanyavaad.

_ CONTEMPT_IN_TALAB_BACHAO_.pdf
~ 14MB

p— order_dated_01.05.2024.pdf
= 97KB

-

B

¥
N ™ N
' \\m;'.’«:x!\\'r‘.'nm‘\ \ ATTES D
“3\“‘3"";\4. ':_::»,-»U;:}?EU/\ Q L]—

2y

CX Scanned with OKEN Scanner



Item No.06

i Court No.1
F(::l:E THE NATIONAL GREEN TRIB
STERN ZONE BENCH, KOLKATX i

)

M.A. No.37/2023/EZ
o In
Original Application No.88/2021/EZ

Talab Bachao Abhiyan (TBA) Applicant(s)
Versus
Govt. of Bihar & Ors. Respondent(s)
Date of hearing: 01.05.2024

CORAM: HON’BLE MR. JUSTICE B. AMIT STHALEKAR, JUDICIAL MEMBER
HON’BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER ;

For Applicant(s) . Ms. Renu, Advocate (in Virtual Mode)
For Respondent(s) : Ms. Amrita Pandey, Advocate for Bihar SPCB (in Virtual Mode)
ORDER

Neither the Vice Chancellor, Lalit Narayan Mithihla University nor

the Registrar of the said University are present in Virtual Mode as

directed by this Tribunal vide its order dated 15.04.2024. Notices ‘

upon them were required to be served through the District

a further direction to file affidavit of

Magistrate, Darbhanga with

service before the next ' isting. Affidavit of service has also

not been filed.
s

2. We, therefore, direct the District Magistrate, Darbhanga, to appear

in Virtual Mode on the next date of listing and file affidavit of

M ‘_.-——————"_-
service,
,\..‘__-/,.",'7—(-
nt in Court, is

3. Mr, Surendra Kumar, learned Counsel who is prese

alf of the Respondent No.3, District

directed to accept notice on beh

Magistrate, Darbhanga.

T,
——.

L7V e R0N,
WO 75 :
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tury Public, Darbhanga
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4.  Learned
Counsel for the Applicant shall serve e-copy/soft copy of

~—

the M.A. along with all its annexures upon Mr. Surendra Kumar, _

—

learned Counsel for the Respondents today itself.

-

S. The Vice Chancellor, Lalit Narayan Mithihla University and

Registrar of the University shall be present in Virtual Mode on the

next date of listing.
\_________—--——f_—'-’

List on 07.05.2024.

...............................

May 01, 2024,
M.A. No.37/2023/EZ
In Original Application No.88/2021/EZ

MN

s )J” KanT BHAGAT
volury Public, Darbhanga
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